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INTRODUCTION

I, the Chairman of the Public Accounts Committee, having been
authorised by the Committee, do present on their behalf this Hundred
and Fifty sixth Report of the Public Accounts Committee on Action Taken
by Government on the recommendations contained in 117th Report
(Fifth Lok Sabha) on the Report of the Comptroller & Auditor General
of India for the year 1971-72 Union Government (Civil) relating to
Departments of Labour (now Shipping & Transport), Rehabilitation and
Supply. h

2. On the 31st May, 1974, an ‘Action Taken Sub-Committee’ was
-appointed to scrutinise the replies received fiom Government in pursu-
ance of the recommendations made by the Commitiec in their earlier

Reports. The Sub-Committee was constituted with the following Mem-
bers: —

Shri H. M. Patel—Convener.

Members
. Shri Sasankasekhar Sanyal
. Shri Jagannathrao Joshi
. Shri S. C. Besra
. Shri V. B. Raju
. Shri Mohammed Usman Arif
Shri P, Antony Reddi
. Shri Narain Chand Parashar
. Shri T. N. Singh.

Voo 1o d W

3. The Action Taken Sub-Committee of the Public Accounts Com-
mittee (1974-75) considered and adopted this Report at their sitting held

on 23rd April, 1975. The report was finally adopted by the Public
Accounts Committee on 26th April, 1975.

4. For facility of reference the mmain conclusions/recommendations of
the Committee have been printed in thick type in the body of the Report.
A Statement showing the summary of the main recommendations/obser-
vations of the Committee is appended to the Report.

S. The Committee place on record their appreciation for the assistance
rentlered to them i this matter by the Comptroller apd Auditor General
of India.

New DELHI; JYOTIRMOY ,BOSU,
26th April, 1975. ' Chairman,
) Public Accounts Committee.

)



CHAPTER I

REPORT

This Report of the Committee deals with the action taken by Gov-
ernment on the recommendations contained in their 117th Report (Fifth
Lok Sabha) on the Report of the Comptroller & Auditor General of
India for the year 1971-72—Union Government (Civil)—rclating to
Departments of Labour (now Shipping and Transport), Rehabilitation
and Supply, which was presented to the House on the 19th April, 1974,

1.2. Action Taken Notes have been received in respect of all the
24 recommendations contained in the Report.

1.3. The Action Taken Notes/Statements received in respect of the
recommendations/observations have been categorised as follows:—

I. Recommendations/observations that have been accepted by
Government.

S.Nos. 1,2, 5,6, 7,9, 10, 11, 12, 13, 14, 15, 16 and 17.

(1. Recommendations/observations which the Committee do not
desire to pursue in view of the replies of Government,

S. No. 8.

1II. Recommendations/observations replies to which have not been
accepted by the Committee and which require reiteration.

S. Nos. 4 and 24.

IV. Recommendationsobservations in respect of which Government
have furnished interim replies.

S. Nos. 3. 1823,

1.4, The Committee hope that final replies in regard to recommends-
tions/observations to which oaly interim replies have go far been furnish-
ed will be submitteq to them expeditiously after getting them vetted by
Avdit, ’

1.5. The Committee will now deal with the action taken on some of
the recommendations/observations.
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Unrealistic ceiling of cost of Construction—Paragraph 1.29 (Sr. No. 4)

1.6. Commenting upon the unrealistic ceiling of cost of construction
fixed under the Dock Labour housing scheme, the Committee had, in para
1.29 of their Report observed thiis:

“Another factor which contributed to the slow progress was the
unrealistic ceiling of cost construction fixed under the scheme.
Although the ceiling was revised in 1967, it continued to be
fow, as is evident from the actual expenditure incurred by
the Dock Labour Boards of Bombay, Calcutta and Madras.
Although initially they were expected to bear 35 per cent of
the expenditure, their contribution turned out to be 67 per
cent in Bombay, 73 per cent in Calcutta and 79 per cent in
Madras, the actual cost of construction having been so high.
It was only in June, 1971, after a lapse of long 4 years, the
Ministry of Works & Housing took up the question of further
revision of the ceiling. Althongh in February, 1973 it was
revised for the subsidised Housing Scheme for Industrial Wor-
kers the question of extending it to the housing scheme for
Dock Workers is surprisingly still under examination. The
Committee desire that there should be no further delay in the
matter.”

1.7. In their reply dated the 22nd January, 1975 the Ministry of Ship-
ping & Transport (Transport Wing) have stated:

“The overall ceiling costs prescribed in the Housing Schem: for
Dock Wokers, which are effective from 1st April, 1967, are as

follows: —
G Type of houses and prescribed ceiling cost
N f the Ci

ame 0 v Muld- Double

storeyed storeyed
(Small two- (Small two-

roomed roomed
houses) houses)

Rs. Rs.
Bombay . . . 8,450 7,100
Calcutta . . . 8,450 7,100
Madras . . . 6,750 6,200
Cochin .t . 6,750 6,200
Visakh.lpotnup . 6,750 $,500
Mormugso . 5 ) 6,750 $,100

The overall ceiling cost is on the basis of the ceiling cost prescribed
in the Subsidised Housing Scheme for Industrial Workers.
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2. In February, 1973, the Ministry of Works & Housing revised the
«eiling cost applicable to Integrated Subsidised Housing Scheme for In-
dustriasl Workers and Economically Weaker Sections of Community, and.
‘the ‘revised ceilidg costs were made effective from 1st April, 1972. A
«comparative statement indicating the floor area and the ceiling cost pres-
cribed under the Subsidised Industrial Housing Scheme in respect of.
«double and multi-storeyed small two room houses, prior to

1st April,
1972 and after 1st April, 1972 is given below:—
Sl Namé of = Type of Ceiling cost  Ceiling et from
‘No. Place accommodation prior to 1-4-1972 1-4-1972
1. Bombay and (i) Small two room- Rs, 7,100 . Rs. 6,850/-/Bam ta
Calcuma. ed double sto- (232 sq. ft

reyed houses.

Rs. 7,200i-/Calcutta)
(188 sq. ft.;

(#) Small WO Rs. 8,450:- S. 9,000~
roomed  Mulu- (212 sq. ft.) (188 sq. ft.)
storeved houses.

-2. All other Places (f) Small two Rs. §,100;- Rs. 5,350.-

roomed double (232 sq. ft.) (188 sq. fr.)
storeyed houses.
(1) Small T two Rs. 6,750~ Rs. 6,050:-

roomed Multi- (212 3. ft.) 188 sq. ft.)
storeyed houses. ¢ 9

3. It will be observed from the above statement that the floor area
-of the houses has been reduced from 232 sq. ft. and 212 sq. ft. to 188
sq. ft. In two cases, namely, small two roomed double-storeyed houses
in Bombay and small two-roomed multi-storeyed houses in places
other than Bombay and Calcutta, the ceiling cost has also been
reduced alongwith the reduction in the floor area. In the other cases,
there is marginal increase in the prescribed ceiling cost. Thus, the adop-
tion of revised ceiling costs of Integrated Subsidised Housing Scheme for
Industrial Workers and Economically Weaker Sections of Community
would mean (i) reduction in the floor area, (ii) decrease in ceiling cost

in some cases and (iii) marginal increase in the ceiling cost in some
cases.

4. So far the houses provided by the Dock Laboyr Boards are having
more floor area than that prescribed under the Scheme. The Dock Labour
Boards were consulted as to whether any reduction in the*floor area would
be acceptable to them and some of the Dock Labour Boards were not
in favour of any reduction in the floor area, as it was likely to create
discontentment among the Dock Workers. It is, thercfore. not possible
to adopt the revised ceiling cost by reducing the floor area.
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5. The whole question was considered and it has been decided that:
in view of the present financial stringency, the question of liberalising the
finsncial assistance under the Housing Scheme for Dock Workers cannot:
be considered at present. There is also a ban on the construction of*
noo-functional buildings. The matter will, therefore, be reviewed as and.
when the financial position eases.”

. 18. The Committee desire that the Government should revise the
ceiling for the cost of construction of houses for Dock Labour Realistically
on the assumption that the floor sreq of the accommodstion remaing:
unchanged. This would make possible the taking im hand of the comstruc-
tion of houses, immediately the ban on the comstruction of mon-functional
buildings is kfted. The Government should be approached to Lt this
bem on Jow income group housing.

Frequent revision of ceiling of cost of construction—Paragraph 1.30°
(Sr. No. §)

1.9. Dealing with the frequency of revision of ceiling of the cost of
construction of Dock Labour houses, the Committee had observed as
under in paragraph 1.30:

“In view of continuous rise in cost of construction the Committee
suggest that revision of ceilings of cost should be done at
more frequent intervals in future. The Committee also desire
that the specifications and covered area for the workers quar-
ters should not be unreasonably reduced: these should be such
as to meet at least the minimum needs of a family of 5.”

1.10. In their reply dated the 23rd October, 1974, the Ministry of’
Shipping and Transport (Transport Wing) have stated:

“The Housing Scheme for Dock Workers is mutatis-mutandis based’
on the Pattern of Subsidised Housing Scheme for Industrial
Workers now known as Integrated Subsidised Housing Scheme
for Industrial Workers and Economically Weaker Sections of
Community formulated by the Ministry of Works and Hous-
ing. Accordingly, the recommendations of the Committec were
broueht t¢ the notice of the Ministry of Works and Housing
(Vide Annexure 1). It was 2~ enquired whether the accom-
modation provided under the Housing Scheme for Dock Wor-
%ers is adequate for a family of 5 members. The Ministry of
Works and Housing have stated (Annexure II) that on the
basis of the anthropomatic studies undertaken by the Centrak’
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Building Research Institute, Roorkee, for various functional
requirements, the following are the minimum space for a
family for living purposes:

Sq. m.
(a) Bed Room (with minimum width of 2° 8 m) . 1000
() Multipurpose room (with minimum width of 2:8 m) 928
(¢) Bath (with minimum width of 1-2 m) . . . 1-56
(d) W.C. (with minimum width of 0- ¢ m) . 1-08
'fmu B .' 21-89

2. In the National Building Code of India (Part 1II Central Building
requirements) the following areas have been ptescnbed —

8q. m.
(a) Habitable room (where there is only one room witha
minimum width of 2:4 m) . 95
(5) Kitchen (with 8 minimum width of 1- 8 m) . 55
(¢) Bath room (with a minimum width of 1-2 m) . 18
(d) Water Closet
ToraL | 17°9

3. In the Integrated Subsidised Housing Scheme for Industrial Workers
and Economically Weaker Sections of Community and Slum Clearance and
Improvement Scheme, the following standards of accommodation for small
two-roomed house (double and multi-storeyed) have been prescribed :—

Sg. m.

(@) Living Room . . . . . . . 9°29
(4) Multi-purpose room including kitchen . . 559
(¢) Bath . . . . . . . . . 149
o w, C . . . . . . . 1-11
ToraL . 17-48

The minimum standards of accommodation for small two-roomed houses

(double and multi-storeyed) in the Housing Scheme for Dock Workers are
ag undef :—

Double storeyed Multi-storeyed

(a) Living Room
Multi-purpose room including 204 sq. ft.

kitchen (18-95 sq. m.) 184 9. ft. (17-93q. m.)
5 Bath Room . . . 16 fi.
¢ (1 4;qsq mD 1657 ftf (149 sc. m.>
(¢) Latrine . . . .. 128q. ft 12 sq. ft. (1~ 1w 5q. m.)
(1- 11 sq. m.)

TOTAL . 232 sq. ft. (21°§5sq. m.) 212 5q. ft. (196 sq. m.)
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4. From the comparative chart above, it would be sean that the accom-
modation provided for small two-roomed house under the 'Housing Scheme
for Dock Workers is more than what has been prescribed for small two-
roomed houses under the Integrated Scheme for Industrial Workers and
Economically Weaker Sections of Community. Also it is more than what
has been stipulated in the National Building Code of India. On this basis,
the accommodation provided in the Housing Scheme for Dock Workers

could be considered as adequate to meet the minimum needs of a family
of 5. .

5. The Ministry of Works and Housing have recently appointed a High
Level Committee of State Ministers under the Chairmanship of the Union
Minister of State for Works and Housing to examine, inter-alia the ques-
tion of revision of ceiling costs for the houses to be built under the Inte-
grated Subsidised Housing Scheme for Industrial Workers and Economically
Weaker Sections of the Community. That Ministry has assured that the
recommendation of the Public Accounts Committee for the revision of
ceiling costs at more frequent intervals, and in particular its opinion that the
specifications and covered area for the workers’ quarters should not be un-
reasonably reduced. and should be such as to mect the minimum needs of
a family of 5 will be brought to the notice of this High leve] Committee.”

1.11. The Committee note that its recommendation would be brought
0 Ghe notice of the High Level Committee which has been set up recently,

composed of State Ministers with the Union Minister of State for Works
snd Housing 98 its Chairman. The decision of the High Level Committee
may be intimated in due course.

Lapses in disposal of evacuee property—Paragraph Nos. 2.23 to 2.30
(Sr. Nos. 10—17).

1.12. The Committee had taken serious view of the irrcgularities in the
disposal of an evacuee property in Connaught Place, New Delhi. They had,
in paragraphs 2.23 and 2.24 observed :

“The Committee take a serious view of the various lapses in dis-
posing of the evacuee property situated at such a central com-
mercial locality, viz., Connaught Place, New Delhi. Th2 pro-
perty was evaluated in November, 1957 as worth Rs, 5.5 lakhs.
However, an attempt was made only in December, 1960 to
auction it, which was not successful. It was finally auctioned
in March, 1961 and it fetched Rs. 6.25 lakhs, Regrettably the
property was not re-evaluated before this auction. The Com-
mitgee desire that the responsibility for this lapse should be

. fixed. At the instance of the Committee, the Ministry have
now reckoned that the value of the property at the time of
auction would have been at least Rs. 7.95 lakhs. Thus it had
been disposed of for a much lower price.”
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The concessional terms for payment of price by associat-
ing claims of displaced persons were extended to the non-
claimants as per Press note issued by the Government on 21st
January, 1961 followed by detailed instructions issued by the
Chief Settlement Commissioner on 8th February, 1961. Al-
though copies of these were received in the Office of the Re-
gional Settlement Commissioner on 23rd January, and 9th
February, 1961 respectively, the concessional terms for pay-
ment were not included in the auction notice in respect of this
property published in 24th February, 1961, nor were these
announced at the time of auction held on 16th March, 1961.
The Committee are distressed that no explanation is forthcoming
from the records for the failure to do so. The matter requires

investigation as surely the concession could have attracted a
better price.”

1.13. In their reply dated the 16th January, 1975, the Ministry ot
Supply and Rehabilitation (Department of Rehabilitation) have stated:

“Evacuee property is disposed of under the provisions of Displaced
Persons (Compensation and Rehabilitation) Act, 1954 and the
Rules of 1955 made thereunder. Regarding saleable propet-
ties, neither the Act nor the Rules specify that they should be
re-cvaluated in case some time had clapsed since the earlier
evaluation, before being disposed of. Executive instcuctions in
this regard were issued on the 12th April, 1971, whete position
with regard to disposal of properties by auction was clarified.
These instructions provided. inter-alia as under:——

“If the reserve price was fixed more than S5 years ago, it should be
re-fixed for purposes of auction™.

The property was auctioned much easlier and the comcerned officers had
not re-evaluated the property in question. In the circumstances mentioned
above it has not bean possible to fix responsibility in this regurd.

2. In view, however, of the Committee’s observation, this Departmeat
proposes to issue instructions that all properties should be evaluated/re-
cvaluated within a period of three years preceding their disposal, including
the criteria for evaluation, The issue of instructions is awaiting the
clearance of the Ministry of Works and Housing to whom the matter has
been referred.

3. The Department is also in consultation with :

(a) the Ministry of Works and Housing regarding transfer of land in
and outside rehabilitation colonies in Delhi; and
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(b) the Ministry of Home Affairs (Dethi Administration) regarding
the transfer of evacuce lands within the urbanisable Bimlis in Delbi and
built up evacuee properties, plou etc.

When these arrangements are finalised, the question of further
disposal of properties in Delhi by the Department of Rehabili~
tation would not arise.”

“Government regret that liberalised concessions were not adequately
published in auction noficec. From the available records, it is
Dot possible to say whether liberalised terms were announced
at the time the auction took place. The Regional Settlement
Commissioner and the Managing Officer responsible for the
_auction have since left service, the Regional Settlement Com.
missioner having retired in 1963 and the services of the Manag-
ing Officer having been terminated in 1961. In view of the
provisions of Rule 351-A of the Civil Service Regulations, it
is, therefore, not possible to proceed against these officers,
Investigation is being made t0 see whether responsibility for
the lapse can be fixed on any officer still in service.”

1.14. Shace the variows lapses, omissions and commissions in the
suction of evacuee property in Cosmaught Place, New Delhi are of a very
scriows nature, the Committce would like Government to examine forth-
with the possibility of prosecuting the Regional Settiement Commissioner
sud the & — 2 Oficer who were respomsible for these lapses, simce
1 is mot possible to initiste proceedings against these twe officers who are
se longer in Govermmest service, under the relevamt Siscigema  rules.

L1S. The Commitice also desive that before the proposed tramsfer of
Jonds and bullt up cvacuee properties to the Minittry of Works & Housing
sud Deli Administration, s thorough probe shosld be conducted into the
working of the Rebabilitation Department snd the omissions, delays, lack
of cosrdimation, eic. within the Department should be fully resolved 80
25 to emsure cmcsiac—, homesty and proper and prompt disposal of cases.

Paragraph 2.25 (Sr. No. 12)

1.16. Listing the omissions and commissions in the disposal of the
evacuee property, the Committee observed :

“A letter of acceptance was issued on the Sth April, 1961 to the
successful bidder (a non-claimant) to deposit the balance 90
per cent amount (after deducting the carnest money of 10 per

« cent paid by him at the time of auction) within 15 days. But
before the expiry of this period another letter was issued to him
on 15th April, 1961 suo motu by the Regional Settiement
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Commissioner, advising him that he cowld associste the com-
pensation claims of other displaced persons for paymest of the
* bafance amount by adjustment against such claims. Strangely
" ' ehough there is again no record available about the circums-
tinces leading to the issue of this letter. Although the pur-
chaser did not make payment within 15 days as stipulated no
action was taken by the Regional Settlement Commissioner till
Sth June, 1961 when he extended time-limit by 15 days. What
is more he exceeded his authority and granted further exten-
sions up to 16th August, 1961, The Committee take a serious
view of this undue solicitude shown to the purchaser by this
officer. The property was provisionally handed over to the
pruchaser in March, 1962 but there is no record to indicate
whether any indemnity bond was taken from him as required
in terms of the instructions issued by the Government in 1956,
The Committee are unhappy to note that the Delhi Develop-
ment Authority were addressed by the Regional Settlement
Commissioner in 1965 to issue a copy of lease-deed to the pur-
chaser informing them that the property had been transferred
to the pruchaser permanently, although in fact it had been
transferred only provisionally. The Committee feel that there
is a prima facie case for an enquiry with a view to fixing res-
ponsibility for various acts of Commissions and omissions even
at this late state.”

1.17. In their reply dated the 16th January, 1975, the Ministry of
‘Supply and Rehabilibation (Department of Rehabilitation) have stated :

It is regretted that the lapses commented upon by the Committ:c in
this para should have occurred.

2. In view of the recommendation of the Committee an Enquiry Officer
hag been nominated to investigate the ~ matter further with a view to see
-whether responsibility can be fixed on any officer still in service.

3. Further taking note of the observations of the Committee, instruc-
‘tions have been issued on 4th September, 1974 to the Regional Settlement
Commissioner, New Delhi to ensure strict compliance with the provisions of
Rule 90 of the Displaced Persons (Compensation and Rahabilitation)
Rules, 1955 3o as to avoid delays in finalisation of casgs of sale by auction.
The Regional Settlement Commissioner has also been asked to review all
-pending cases where extensions have been given as per Rules 90 (11) and
90 (12) of the Displaced Persons (Compensation and Rehabilitation)
‘Rules, 1955 and take necessary action for expeditions finalisatica of the
:SAMme.
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memmmumhymumm
0 isv:" "7 the matters further with a view to seeing whether responsibility
¢ta be fixed om any officer stlll in service. The Commitiee desire that the
proposeq investigntioa shoulg be completed expeditionsly gud the ofiicials

found respomsible awarded appropriste punishment. The Committee would
await a further report in this regard.

Paragraph 2.29 (Sr. No. 16)

1.19. Cautioning the Government not to issue the sale certificate to the-
purchaser of the evacuee property, the Committee had observed:—

“The Committee recommend that the sale certificate should not be-
issued to the purchaser till all the points mentioned in the
Committee’s foregoing recommendations are fully resolved™.

1.20. In their reply dated the 2nd November, 1974, the Ministry of
Supply & Rehabilitation (Department of Rehabilitation) have stated:

“In accordance with the above recommendation of the Public
Accounts Committee, instructions were issued to the Regional
Settlement Commissioner (Central), Jamnagar House, New
Delhi vide our letter No. 25(29) /C&P/69-8S.1, dated the 24th/
25th April, 1974 not to issue the sale certificate in favour of
the auction purchaser of the property known as ‘N’ Block,
Connaught Place, New Delhi, till further instructions from this
Department. (A copy of the letter in question is seat herewith).
The sale certificate will not be issued till the further directions
of the Public Accounts Committee in the matter are received.”

1.21. The Committee find that there have beea grave lapees in the eatire
process of disposal of this evacuee property. The Committee, therefore,
desire that the property should be resuctioned through tewder and sold to
the highest bidder. The existing occupsiats of the property should also be:
afforded an opportunity to participste in the suction. For this, Govermment
should amend the law should they find it necessary.

Un-business like disposal of I.N.S. SHAKHTI Tanker Paragraph 3.28-
3.29 (Sr. Nos. 18-19)

1.22. The Committee had examined the sale of a serviceable fiect tanker,
IN.S. Shakhti of Indian Navy. They had observed in paras 3.28 and’
3.29:— .

“The Committee deeply regret that the manner in which ‘INS
SHAKHTT' a serviceable fieet tznker of Indian Navy was dispos-
ed of in 1970 as scrap at a low price of Rs. 9.68 lakhs, was not
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not at all business-like or in the interest of the State ior thé
following reasons:—

(i) The ship was purchased for Rs. 48.81 lakhs in 1953.
According to Navy Rules its book value, after allowing
for 4 per cent depreciation, would have been Rs. 17.60
lakhs. It was, however, evaluated by a professional
evaluator in 1968 as 14 lakhs for purpose of disposal.
This evaluation evidently was not done on the basis of the
prevailing market value. At the instance of the Commitee
the Ministry of Defence have now reckoned that a new
ship of this kind might have cost approximately Rs. 1.33
crores in 1968.

(ii) Although the ship was declared in the surplus report as
serviceable, it was not mentioned clearly in the tender
notice.

(iii) The highest quotation (Rs. 12.01 lakhs) of the tenderer who
proposed to use the ship as an ocean going vessel and
carn some foreign exchange for the country was ignored
on the ground that it was not accompanied by eamest
money.

(iv) Although the existing instructions provide that in the case
of purchases, security deposit may not be insisted upon
at the discretion of the Secretary of the Department, there
is not such provision for disposals. However, in this case
the highest tenderer had offered to pay the earnest money
within the stipulated period and yet it was not taken up
with him.

(v) Surprisingly the letter dated 9th February, 1970 from the
highest tenderer again proposing to open an irrevocable
letter of credit for the full sale value and earnest money/
security deposit is stated to have not been received by the
DGS&D. The lower offer was accepted on 9th March,
1970,

(vi) Although the highest tenderer subsequently, represented
twice within the validity period of this tender, he was not
informed that his letter of 9th February. 1970 was not
received and no conclusive enquiry was made to ascertain
how the letter was lost.

L]
The Committee dcpreciate the above lapscs/irregularitics which give
every appearance of malpractice and call for through investiga-
tion of the matter for appropriate action. The action taken

597 LS—2.
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against those found responsible may be reported to the Com-
mittee. The Committee would also suggest that Government
should examine the procedure for disposals particularly with
reference to valuation, method of disposal and acceptance of
offers, with a view to streamlining them in manner that would
safegauard better the financial interest of Government”.

1.23. In their reply dated the 31st December, 1974 the Ministry of
Supply and Rehabilitation (Department of Supply) have stated:—

(1) “Surplus Reports on receipt in DGS&D are examined by the
Screening Board which decides about the method of disposal
of the stores after taking into account the original purchase
price/book value, expected market price after accounting for
depreciation etc., based on actual inspection, where considered
recessary. To enable the above decision to be realistic and
based on correct evaluation/assessment the Board has now been
reconstituted under the chairmanship of the Additional Direc-
tor General in charge of disposal work with senior level techni-
cal representation thereon not only from the Inspection Wing
of DGS&D but also from the stockholding departments. When
the inspection of a particular item is considered necessary,
the board will determine the composition of the INSPEC-
TION TEAM depending on the nature and tvpe of “he stores
involved.

(2) Reserve Price—Fixation ot

The question whether the stock-holder should indicate the reserve
price in the surplus report in regard to spccialised equipment
has been considered. It was decided that the stockholder may
indicate the reserve price if he so desires. If this is not done by
the stock-holder, the exercise should be undertaken by the
DGS&D prior to the opening of the tenders. Factors like
demand and supply, the deficiencies, depreciation, remaining
life of the equipment, current market prices etc. should be
taken into consideration for fixing the reserve price. This
would ensure against accepting the highest offer which may sti
be below the reasonable price the article is likely to fetch.
Office order No. 187 dated 19th November, 1974 (copy attach-
ed} to this effect has been issued.

(3) Guiding Price—-Fixation of

Guiding Prices are invariably being fixed in cases of stores to be
auctioned. Tt has been decided that the present practice to fix
Guiding prices on the basis of past realisations, where available,
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should continue. Where such data is not availaofe, the practice
is to fix G.P. at 20 per cent of the Book Value of the stores. To
ensure that realisations in such cases do mnot fall below the
scrap value of the stores, inspection where considered necessary
will be undertaken for making a correct assessment of the
market value after taking into account the deficiencies/deprecia-
tion. It has also been decided that information in regard to
realisations should be regularly received cemtrally by DGS&D
and disseminated to various regions for taking account of it
at the time of fixing the guiding prices,

(4) The condition or serviceability of surplus stores

The question of indicating the condition of the surplus stores in the
tender notices has been examined. In view of the likely reper-
cussions of such action on the sales realisations of stores pub-
licized as unserviceable. and the legal complications that may
arise consequent upon publicizing the condition as serviceable,
it is being examined in consultation with the Ministry of Law
whether it would be feasible to limit such indication in cases of
expensive /sophisticated stores where the stockholder had shown
the condition as good/serviceable. The decision taken in this
regard will be communicated in due course.

(5) Acceprance or otherwise of offers received against tenders:

There are cases where a tenderer may quote for more than one item,
but may not deposit earnest mcney/security deposit in full on
the total tendered value. Under the present procedure, such
tenders are ignored even though quotations for certain items
may be highest. It has been decided that tenders wili be ignor-
ed only if the offer is a consolidated one and earnest money/
secntity deposit is not provided fully to cover the total value
of the offer. Tt has also been decided that if offers are made
for individual items, best acceptable offers should invariably be
chosen for acceptance provided earnest money . Security deposit
available, fully covers that item. Attractive offers acceptable
but deficient in respeet of carnest money, ‘security deposit should
not be rejected outright but put up to competent authority for
considering relaxation. Office Order No. 187 (copy attached)
incorporating those decisions has been issued.

(6) Various other measures have also been taken up in order to
streamline the disposal procedure. These a included in the
consolidated Office Order No, 187 dated 19th November, 1974
(copy attached). Copies of Office Orders No. 115 dated 2ad

597 L§-2,
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May, 1974 and No. 27(C) and 27(D) dated 24th April, 1974
and 20th May, 1974 are also enclosed.

(7) The examination of the case from vigilance angle has been com-
pleted by this Department and Central Vigilance Commission's
advice is awaited.”

1.24. The Committee note that in pursnance of their recommendation,
the disposal of I.N.S. Shakti, a serviceable ficet tanker of the Indian Navy
has been examined from the vigilance angle and that the advice of the
Ceatral Vigilance Commission was awaited. The Commiitee desire that
these formalities should be completed without further delay and examplary
action taken against the officers found responsible.

Need for improvement in procedure for risk purchase—Paragraph 3.48
(Sr. No. 24)

1.25. Expressing their concern over the delay of three years in pur-
chasing the material needed very urgently for construction of foodgrain
godowns, the Committee had observed:

“The Committee are concerned over the delay of about three years
in procuring the material needed very urgently for construc-
tion of foodgrain godowns. The procedure followed for mak-
ing risk purchases is obviously unsatisfactory. The Committee
recall that in pursuance of an earlier recommendation the
DGS&D had issued instructions in January, 1972 for the
guidance of the Purchase Officers in the matter of risk pur-
chases in order that supplies might materialise in time (p. 17
of 70th Report—>5th Lok Sabha). The Committee would like
Government to critically review the position and take further
remedial measure’s as necessary, to ensure that risk purchases
are completed expeditiously and goods made available in time
to the indenting departments.”

1.26. In their reply dated the 7th April, 1975, the Ministry of Supply &
Rehabilitation (Department of Supply) bave stated:
R
“Instructions exist for making risk purchases as expeditiously as
possible so that goods can be made available in time to the
Jndenting Departments. A Copy of the instructions issued
in this regard on 12-1-1972 is enclosed. The matter has
been reviewed and the earlier instructions have been reiterat:
ed for the guidance of the Purchase Officers vide Office Order
No. 88, dated 16-4-74 (copy enclosed).”
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1.27. The Committee consider it essential that the existing procedures
for making risk purchases should be critically reviewed with a view to
seeing what further improviments can be effected. The Committee consi-
der such a review necessary to prevent the recurrence of the delays which
have come to notice in this case,
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RECOMMENDATIONS|OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY THE GOVERNMENT

Recommendation

The Committec are greatly distressed over the tardy manner in which
the scheme for housing for Dock Workers has been implemented since its
inception in 1964. While it was originally thought that houses for about
25 per cent of the registered workers would be constructed by March, 1966,
houses for only about 23 per cent of them were merely proposed for cons-
truction during & years from March. 1964 to March. 1972. The actual
progress is even very much more disappointing in that only about 5 per
cent of the registered workers were provided with houses upto the end of
March. 1973. Such a wide gap between the anticipations and achieve-
ments suggests that the scheme has not at all been formulated and reviewed
realistically from time to time with a view to taking necessary timely
action to realise the desirable objective.

[S. No. 1—Para 1.26 of Appendix V to the 117th Report—
(Fifth Lok Sabha)]

Action taken

The conclusions of the Public Accounts Committee have been noted.

2. The Housing Scheme for Dock Workers (a Plan Scheme) was final-
ised on the 2nd March, 1964 in consultation with the Ministries of Works
and Housing, Finance and the Planning Commission. Under the original
Scheme, the Dock Labour Boards were entitled to financial assistance from
the Central Government in the shape of subsidy at 20 per cent and loan
at 35 per cent of the cost of construction or the ceiling cost prescribed in
the Scheme, whichever is less.

3. The proposal for increase in financial assistance admissible under
the Scheme was® considered by the Conference of Ministers of Housing
and Urban Development held in June, 1969. The conference recom-
mended that the pattern of financial assistance may be raised to SO per
cent loan and 50 per cent subsidy. But the Government agreed for grant
of 50 per cent loan and 25 per cent subsidy with effect from 15th June,

1971,
16
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4. On receipt of recommendations of the Public Accounts Committee,
the proposal for liberalisation of pattern of financial assistance under the
Housing Scheme at 50 per cent loan and 50 per cent subsidy of the cost
of construction, or the prescribed ceiling cost whichever is less, was placed
again for consideration before the Conference of Ministers of Housing and
Urban Development held at Madras on the 31st May, 1st and 2nd June,
1974,

5. This item was discusscd in one of the Committees set up by the
Conference and it was concluded that it was an inter-ministerial issue and
the conference of Housing Ministers could not give any definite guidelines.
It was also considered that the Ministry of Labour should pursue this mat-
ter with the Ministry of Works and Housing again.

6. However, in view of the presemt financial stringency, it has since
been decided not to pursue the question of liberalisation of financial assist-
ance admissible under the Scheme, for the present,

7. Moreover the Government of India, Ministry of Finance imposed a
ban on construction of non-functional buildings (which include houses)
which are yet to be taken up for construction or which have not yet
reached the plinth level, during 1974-75 as a measure of economy.

8. As and when the ban is lifted and also after the financial stringency
eases, the matter will be reviewed keeping in view the observations of the
Public Accounts Committee.

[M/o Transport & Shipping (Transport Wing) O.M. No. 110188{74-1D,
dt. 27-2-1975}

Recommendation

The performance under the Dock Workers Housing Scheme compares
very poorly with the Subsidised Housing Scheme for Industrial Workers
introduced in 1952 and executed by State Governments, Housing Boards
and local bodies under which out of 2.30 lakhs houses sanctioned upto
December, 1971, 1.76 lakhs (76 per cent) had already been constructed.
The fact that out of 6472 houses proposed for construction by March, 1972
only 1420 (22 per cent) could be constructed for the Dock Labour upto
March, 1973, reveals very basic neglect and;or weakfiess in the scneme
itself. N

[S. No. 2—Para 1.27 of Appendix V to the 117th Report (Fifth Lok
Sabha).]
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A Action taken
The conclusions of the Public Accounts Committee have been noted.

2. The action taken for liberalising financial assistance admissible
under the Housing Scheme for Dock Workers on the same scale as under
Subsidised Industrial Housing Scheme as applicable to State Governments,
Housing Boards and Local Boudies (i.e.) 50 per cent loan and 50 per cent
subsidy, has been detailed in reply to S. No. 1—para 1.26 of Appendix V
to the 117th Report of the Public Accounts Committee (Fifth Lok Sabha).

[M/o Transport & Shipping (Transport Wing) O.M. No. M. 11018/8/74-ID,
* 3 dt, 27-2-1975]

Recommendation

In view of comtinuous rise in cost of construction the Committee
suggest that revision of ceilings of cost should be done at more frequent
intervals in future. The Committce also desire that the specifications and
covered area for the workers quarters should not be unreasonably reduced;
these should be sucth as to me:ct at lecast the minimum nceds of a family
of §.

[S. No. 5 (para 1.30) of Appendix V to the Public Accounts Com-
mittec s 117th Report (Fifth Lak Sabha)]

Action taken

The Housing Schemc for Dock Workers is mutatis-mutandis based on
the pattern of Subsidised Housing Scheme for Industrial Workers now
koown as Integrated Subsidised Housing Scheme for Industrial Workers
and Economically Weaker Sections of Community formulated by the Min-
istry of Works and Housing. Accordingly, the recommendations of the
Committee were brought to the notice of the Ministry of Works and Hous-
ing (vide Annexurc T). Tt was also enquired whether the accommodation
provided under the Housing Scheme for Dock Workers is adequate for a
family of 5 members. The Ministry of Works and Housing have stated
(Annexure II) that on the basis of the anthropomatic studies undertaken
by the Central Building Research Institute, Roorkee, for various functional
requirements, the following are the minimum space for a familwy for Hving

purposes:~ - !

€ Sq. m,
(a) Bed Room (with minimum width of 28 m) . 10°00
(5) Multipurpose room (with minimum width of 2:8 m) . 9 2%
{) Bath (with minimum width of 1-2 m) . . . 1- 56
(d) W.C. (with minimum width of 0:9 m) . . . 1-08

ety

Toral . 21-89
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(2) In the National Building Code of India (Part IIT General Building
requirements) the following arcas havc been prescribed:—

Sq. m.
(@) Habitable room (where there is only one room with a
minimem width of 2:4 m) . . . . . 95
(®) Kitchen (with a minimum width of 1-8 m) . 55
(¢) Bath Room (with a minimum width of 1-2 m) . 1-8
(d) Water Closet . . . . . . . I-x

TorAL 17°9

(3) In the Integrated Subsidised Housing Scheme for Industrial Work-
ers and Economically Weaker Sections of Community and Slum Clearance
and Improvement Scheme, the following standards of accommodation for
small two-roomed houses (double and multi-storeyed) have been
prescribed: —

Sq. m.
(@) Living Room . . . . . . . 929
() Multi-purpose room including kitchen . . . 559
(¢) Bath . . . . . . . . 1- 49
)y WC. . . . . . . . . 111

Tortar . 17- 48

The minimum standards of accommodation for small twe-roomed
houses (double and multi-storeved) in the Housing Scheme for Dock
Workers are as under:i—

Double storeyed Mulu storevcd
a) Living Room ‘z
(#) Multi-purpose room inclu- }204 sq. ft. (18- 9§ sq. m.) 184 sq. ft. (17-00 sq.m.)
ding kitchen.
() Bath Room . . . J 16 sq.ft. (1-49 8q. m.) 16 sq. ft. (1- 49 sq. m.)
d) Latrinc . ) . 128q. ft. (1-11 8q. m.)  Tasq, f. (111 8q. m.)
T Totar. 3 232 sq.ft. (21°55 sqm) 212 sq. ft. (19-69 3. m.

(4) From the comparative chart above, it would  be seen that the
accommodation provided for small tworoomed house under the Housing
Scheme for Dock Workers is more than what has been prescribed for
small two-roomed houses under the Integrated Scheme for Industrial
Workers and Economically Weaker Sections of Community. Also it is
more than what has been stipulated in the Natiopal Building Code of
India. On this basis, the accommodation provided in the Housing Scheme
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for Dock Workers could be considered as adequate to meet the minimum
needs of a family of §.

5. The Ministry of Works and Housing have recently appointed a
High Level Committce of State Ministers under the Chairmanship of the
Union Minister of State for Works and Housing to examine, inter-alia the
question of revision of ceiling costs for the houses to be built under the
Integrated Subsidised Housing Scheme for Industrial Workers and Eco-
nomically Weaker Sections of the Community. That Ministry has assured
that the recommendation of the Public Accounts Committee for the revi-
sion of ceiling costs at more frequent intervals, and in particular its opi-
nion that the specifications and covered area for the workers' quarters
should not be unreasonably reduced, and should be such as to meet the
minimum needs of a family of 5 will be brought to the notice of this High
Level Committee,

[Ministry of Shipping & Transport (Transport Wing) O.M. No. M-11018/
2/T4-P&D/LD, dated 23rd October, 1974]

Recommendation

The Committec note with great concern that the problem of finding
suitable land has still not been solved at the Calcutta Port. The Dock
Labour Board, Calcutta with 14,077 registered workers (the largest in the
country) bas been able to provide houses to only 2.7 per cent of workers
against 7.66 per cent in Bombay, 20.8 per cent in Madras and 24.76
per cent in Visakhapatnam. The Committee regret that the Board pro-
ceeded in the matter of acquiring land in a very casual manner, Although
they advertised for purchase of land in June, 1965 and September, 1967
without success, for about S years thereafter no serious attempts have
been made to acquire land. It was only in April, 1972 that the question
of purchasing land from Calcutta Port Commissioners was taken up by
them, again without success. They are reported to be still making efforts
to secure land adjacent to the Port area from the Government of West
Bengal. The Committee desire that the matter should be taken up imme-
diately by the Ministry of Labour with the State Government at the ap-
propriate level. The Committec would like to be informed of the outcome.

[S. No. 6—Para 1.31 of Appendix V to the Public Accounts Committee’s
¢ 117th Report) (Fifth Lok Sabba)]

Action Taken

The Calcutta Dock Labour Board has intimated that inspite of their
best efforts no plot of Land within 4/5 miles from the Dock area could
be made available. Besides, they tried 1o take some land from Calcutta
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Port Commissioners on long term lease in continuation of the present
Housing Colony at Brooklyn, Calcutta. In January, 1974, the Calcutta
Port Commissioners agreed to lease out about 7 bighas of land near
Paharpur in continuation of the existing Housing Colony for construction
of workers’ quarters. The Chairman, Calcutta Dock Labour Board has
approved of the same being taken up on long term lease.

2. As recommended by the Public Accounts Committee, this Ministry
took up on 30th July, 1974 the matter with the Secrctary, Land and Land
Revenue Department, Government of West Bengal as to whether it would
be possible for the Government to aliot a suitable plot of land within a
radius of 3 to 4 miles of the Dock Area for the construction of houses
for the ‘Dock Workers under the Housing Scheme for Dock Workers.
The Secretary, Land and Land Revenue Department has replied (12th
August, 1974) that no suitable land belonging to the State Government
is available within the area mentioned by this Ministry. He has however,
assured that if any proposal is reccived from the Ministry indicating the

area to be acquired under the Land Acquisition Act, 1894, expeditious
steps would be taken in the matter.

3. The Calcutta Dock Labour Board was asked (19th August, 1974)
to let this Ministry know whether there is any area which could be acquir-
ed under the Land Acquisition Act, 1894 so that the matter could again
be taken up with the Government of West Bengal. The Board has inti-
mated (3rd September, 1974) that since some land adjacent to their
Housing Estate at Brooklyn has been promised by the Calcutta Port Com-
missioners, they need not go in for iand acquisition at present.

4. The Dock Labour Board has howcver, mentioncd that the main
difficulty is their difficult financial position. It will therefore be extremely
difficult for it to take up any further projects for construction of houses
for its workers unless the Government cxtends substantially more help

than it is prepared to do at present. The Calcutta Dock Labour Board
has therefore, requested for the following:—

(i) Subsidy and loan may be given on the basis of actual cost of
construction and not the ceiling cost now fixed,

*(ii) Subsidy may be increased to S0 per cent of the actual cost;

(iii) Loan may be granted for the balance 50 per cemt amount at a
nominal rate of interest. .

The Government’s views on the above requests would be rcﬂe.cted.
while replying to S. Nos. (3) and (4) of the summary of main conclusions/

13
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recommendations contained in Appendix V to 117th Report of P.A.C.
(1973-74) Fifth Lok Sabha.

[Min. Shipping & Transport (Transport Wing) O.M. No. 11018/2/74-
P&D/LD dt, 23-10-1974).

Recommendation

The Committee desire the Dock Labour Boards at Cochin, Mormugao
and Kandla who have not yet made a beginning towards comstruction of
houses, should be persuaded to take up the scheme at least in the Fifth
Five Year Plan.

[(S. No. 7—Para 1.32 of Appendix V to the 117th Report)
(Fifth Lok Sabha)].

Action Taken

During the Fifth Five Year Plan a tota) provision of Rs. 116 lakhs
has been made for the Housing Scheme for Dock Workers. The Cochin.
Mormugao and Kandla Dock Labour Boards proposed construction of
following number of houses:—

1. Cochin .. . 500
2. Mormugao .. . 152
3. Kandla .. .. 100

2. The recommendations of the Public Accoun’s Commitice wers
brought to the notice of the above Dock Labour Boards with the request
to explore the nossibility of undertaking construction of more houses
during the Fifth Five Year Plan taking into cccount the following factors:—

(i) whether additional land and funds are or will be available
with the Board to take up construction of more houses than
already envisaged in the Fifth Five Year Plan;

(ii) whether necessary engineering expertise is available with the
Port Trusts for maintaining the tempo of construction,

The Dock Labour Boards have stated as under:—

3. Mormugao Dock Labour Board.

The Mormugao Dock Labour Bo:rd has already taken up construction
of 80 quarters during the year 1972-73 and the same are nearing com-
pletion. The Board has a programme of construction another 160
quarters during the coming years, However in view of the introduction
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of the Mechanical Ore Handling Plant by Mormugao Port Trust, substan-
tial number of Dock Workers will be retrenched by the end of 1975 or
in 1976. The question in regarding construction of additional quarters
for the workers will be taken u» by the Board in due course. The main
difficulty of the Board is the non-availability of land. The Board is
negotiating  with the Mormugao Port Trust for alotting land. The
Chairman of the Mormugao Port Trust has been requested to expedite
the release of land to the Mormugao Dock Labour Board. There is,
however, no difficulty regarding the availability of engineering expertise
for maintaining the tempo of construction.

4. Kandla Dock Labour Board.

Originally, due to the difficult financial position of the Board, it had
proposed to construct only 36 tenements for the Registered Workers
under the Housing Scheme for Dock Workers. Later on, the matter was
reviewed in the light of improvement in the financial position of the
Board and it was decided to construct initially 150 houses under the
Scheme. The Board has no difficulty about land as enough land is
avail.ble with the Kandla Port Trust. Regarding cngineering expertise,
the Kandla Port Trust has got a fully developed engineering organisation
and hence it will be possible for the Dock Labour Board to maintain
the tempo of construction, once the work of construction of houses is
commenced. '

5. Cochin Dock Labour Board.

The matter was diseussed by the Board in meeting held on 6th June,
1974, Attention was invited to the relevant portions of the Public Ac-
counts Committee (1973-74) Fifth Lok Sabha, 117th Report. After
taking all the factors into consideration, the members felt that by and
large the workers at Cochin have no interest in staying in rented houses
and prefer to construct their own houses for which they are keen to
have a loan or subsidy. Because of this the Board had decided
not to proceed with further construction of houses, in addition to the
42 houses already under construction. These 42 houses arc expected
to be completed shortly.

6. On 1st August, 1973, the Government of India, Ministry ot
Fin nce (Department of Expenditure) imposed a bah during the finan-
cial year 1973-74 on all expenditure on construction of non-tunctional
building which were yet to be taken up or which had not yet procecded
beyond the plinth level. The bag was imposed as a measure of economy
and it was clarified that non-functional buildings will include residential

buildings.



24

7. On 23rd January, 1974, as a continuing measure of economy, the

Government of India extended the ban during the financial year 1974-75
also.

8. As the construction of 80 quarters by the Mormugao Dock Labour
Board and of 42 quarters by the Cochin Dock Labour Board was taken
up before the imposition of the ban the work on these quarters is in
progress. In view of the ban, no more quarters are being taken up for
construction. The position will be reviewed after the ban is lifted.

[M/o Shipping & Transport (Transport Wing) O.M. No. M. 11018/5/74-
LD dt. 20-11-1974]

Recommendation

The Committee. have come to the inevitable conclusion that the various
organisations concerned have woefully failed in implementing the scheme
and have brought about this sorry state of affairs which they deprecate.

[S. No. 9—Para 1.34 of Appendix V of the 117th Report (Fifth Lok
Sabha)].

Action taken

The main reasons for the slow progress in the construction of houses
for the Dock Workers under the Housing Scheme for Dock Workers are
the difficult financial position of the Dock Labour Boards. non-availa-
bilitv of suit-ble land near the Port area and the ceiling post fixed under
the Scheme being less than the actual cost of construction, In the light
of the difficult financtal position, the Boards are not able to meet their
own share of cost of construction according to the prescribed ceiling
cost per unit as also the difference between the actual cost of construc-
tion and the ceiling cost,

2. The factors leading to the slow progress in the construction of
houses under the Housing Scheme for Dock Workers have been dealt
with in reply to S. Nos. 2. 3 and 4 (paras 1.27, 1.28 and 1.29) of the
Summary of main conclusions/recommendutions contained in Appendix
V of the 117th Report of the Public Accounts Committee.

3. Moreover on 23rd January, 1974, thc Government of India, Minis-
try of Finance hgve imposcd a ban on construction of non-functional
buildings (which include houses). which were not taken up for construc-
tion and which did not reach the plinth level. during the year 1974-75
as a mesure of economy. As and when the ban is lifted, the construc-
tion of houses under the Scheme will be reviewed and efforts will then
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be made to accelerate the progress in implementing the Scheme by re-
moving the bottlenecks, as far as possible,

[M/o Shipping & Transport (Transport Wing) O.M. No. 11018/8/74-
ID dt. 27-2-1975].

Recommendation

The Committee take a serious view of the various lapses in disposing
of the evacuee property situated at such a central commercial locality,
viz., Connaught Place, New Delhi. The property was evaluated in Nov-
ember, 1957 as worth Rs. 5.5 lakhs. However, an attempt was made only
in December 1960 to auction it, which was not successful. It was finally
auctioned in March 1961 and it fetched Rs. 6.25 lakhs. Regrettably the
property was not re-evaluated before this auction. The Committee desire
that the responsibility for this lapse should be fixed, At the instance of
the Committee, the Ministry have now reckoned that the vrlue of the
property at the time of auction would have been at least Rs. 7.95 lakhs.
Thus it had been disposed of for a much lower price

[S. No. 10 (Para No. 2.23) of Appendix V to 117th Report (Fifth
Lok Sabha)].

Action taken

Evacuee property is disposed of under the provisions of Displanced
Persons (Compensation & Rehabilitation) Act. 1954 and the Rules of
1955 made thereunder. Reparding saleablz properties. ncither the Act
nor the Rules specify that they should be re-evaluated in case some time
had elapsed since the earlier evaluation, before being disposed of. Execu-
tive instructions in this regard were issued on the 12th April, 1971,
where position with regard to disposal of properties by auction was clari-
fied. These instructions provided. inter alia, as under:—

“If the reserve price was fixed more than § years ago. it should
be re-fixed for purposes of suction”.

The property was auctioned much earlier and the concerned officers
had not re-evaluated the property in question. In the cirmustonces men-
tioned above it has not been possible to fix responsibility in this regard.

2. In view, however, of the Committee’s observagion, this Department
proposes to issue instryctions that all properties should be evahrated re-
evaluated within a period of three years preceding their® disposal, includ-
ing the criteria for evaluation. The issue of instructions is awaiting the
clearance of the Ministry of Works and Housing to whom the matter has
been referred.
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3. The Department is also in consultation with—

(a) the Munstry of Works and Housing regarding transfer of
lands in and outside rehabilitation colonies in Delhi, and

(b) the Ministry of Home Affairs (Delhi Admn.) regarding thc
transfer of evacuee lands within the urbanisable limits in
Delhi and built up evacuee properties, plots etc.

When these arrangements ase finalised, the question of further dis-
posal of properties in Delhi by the Department of Rehabititation would
not arise.

{M/o Supply & Rehabilitation (Deptt. of Rehabilitation) O.M. No. 15
(3)/75-8S II, dt. 16-1-1975}.

Recommeadation

The concessional terms for payment of price by associating claims
of displaced persons were extended to the non-claimants as per a Press
note issued by the Government on 21st January, 1961 followed by detail-
ed instruction issued by the Chicf Settlement Commissioner on 9th Febru-
ary, 1961. Although copies of these were received in the office of the
Regional Settiement Commissioner on 23rd January, and 9th February.
1961 respectively, the concessional terms for payment were not included
in the auction notice in respect of this property published on 24th
February, 1961, nor were these announced at the time of auction held
on 16th March, 1961. The Committee arc discressed thal no explana-
tion is forthooming from the records for the failure to do so. The matter
requires investigation as surely the concession could have attracted a
better price.

[S. No. 11 Para 2.24 of Appendix V of the 117th Report (Fifth Lok
Sabha)].

Action taken

Government regret that liberalised concessions were 1ot adequately
publicised in auction notice. From the available records, it is not possi-
ble to say whether liberalised terms were anrounced at the time auction
took place. The Regional Settiement Commissioner and the Managing
Officer responsible for the auction have since left service. the Regionil
Settlement Commissioner having retired in 1963 and the services of the
Managing Officer having been terminated in 1961. Tn view of the provi-
sions of Rule 351-A of the Civil Service Regulations, it is. ﬂ_rcrefore, not
possible to proceed against these officers. [Investigation is being made to



see whether responsibility for th: lapsc can be fixed on any officer still
in service,

[M/0 Supply & Rehabiiit: tion "Deptt. of Rchabilitationy O.M. No. 15
£3)/75-58 17 dr. 16-1-1975].

Recommendation

A letter of acceptance was issued on the Sth April, 1961 to the
successful bidder (a non-claimant) to deposit the balance 90 ner cent
amount (after deducting the earnest money of 10 per cent paid by him
at the time of auction) within 15 days. But before the expiry of this
period another Jetter was issued to bim on 15th April. 1961 sun moru
by the Regional Settlement Commissioner. advising him that he could
assnciate the compensation claims of other displaced persons for payment
of the balance amount by adjustment against such claims. Strangely
cnough there is again no record available about the circumstances leading
to the issue of this letter. Although the puichaser did not maike paviment
within 15 days as stipulated no action was taken by the Regional Secttle-
ment Commissioner till 5th June, 196] when he extended time-limit by
15 d'ys. What is more he excecded his auihority and granted further
cxtensions upto 16th August, 1961, The Committee take a scrious view
of this undue solicitude shown to the purchaser by this officer. The
property was provisionally handed over to the purchaser in March, 1962
but there is no record to indicate whether any indemnuy bond was taken
from him as required in terms of the instructions issved by Government
in 1956. The Committce are unhappy to note that the Delhi Qevslop—
ment Authority were addressed by the Regional Settlement Commissioner
in 1965 to issue a copy of lcase-deed to the purchaser informiag them that
the proporty had been transferred to the purchaser permanently, _ul:hough
in fact it had been transfcrred only provisionally. The Committce fecl
that there is a prima facie case for an enquiry with a view to ﬁxing'rcspon-
sibility for various acts of commissions «nd omissions even at this  late
stage.

-  2.25 of Appendix V to 117th Report (Fifth Lok
[S. No. 12-Para No 5 ppe ety

Action taken

It is regretted that the lanses commented upon by thg Committee in
this para should have occurred.

2. In view of the reccommendation of the Committec, an Enquiry
Officer has been nominated to investigate the matters further with a view
to sec whether responsibility can be fixed on any officer still in service.
507 LS—3, ‘ '



. 3. Further taking note of the observations of the Committee, instruc-
tions have been issued on 4th September, 1974 to the chion:ﬂ Settie-
ment pommissioner. New Delhi to ensure strict compliance with the
provisions of Rule 90 of the Displaced Persons (Compensation and
Rehabilitation) Rules, 1955 so us to avoid delays in finalisation of cases
of sale by auction. The Regional Settlemen; Commissioner has also
been asked to review all pending cases where extensions have been civen
as per Rules 90(11) and 90(12) of the Displaced Persons (Compznsa-

tion u.n_d Rehabilitation) Rules, 1955 and take nccessary action for
expeditious finalisation of the same,

[Ministry of Supply & Rehabilitation (Depit. of Rehabilitation) M O.
No. 15(3)/75-SSH, dated 16th Januvary, 1975]
Recommendation

Amother unsatisfactory feature of the case is the inordinate deluy in
adjustment of the claimg associated by the purchaser. A claim to the
extent of Rs. 11.047 was on verification found to be bogus as no money
was uvailable in the accounts for adjustment,  Strangely enough no
endorsement regarding the money already utilised by him is made on the
document kept with the claimant.  As against another claim for
Rs. 60,657, adjustment of Rs. 43.64§ only could be made and that too
after 7 years.  The shortfall was thercafter made good in cash. The
delay in adjustment was admittedly due to lack of coordination between
the Managing Officer (Sales Unit) and the Assistant Settlement Officer
and the time takep in implementing a judicial order of the Deputy Chief
Settlement Commissioner regerding the reconciliation of certain  rent
accounts of the claimant. It is surprising the judicial order was not
available in the relevant files and it had to b ultimatcly producad by
the claimant himself. This is indeed a sad commentary on the working
of the organisation which needs to be looked into immediately.

[S. No. 13 (Para No. 2.26) of Appendix V to 117th Report (Fifth
T.ok Sabha)].

Actioa taken

The Department regret the number of delays and the lack of coordi-
nation noticed by the Committee,

2. In so fzr as the adjustmeny of Rs. 11,047 is concerned, instructions
were issued in 1955 and 1958 that whenever any property was purchased
by a claimant, the officer supervising the. auction should make necessary
entries in the copies of statement of accounts and intimate to the chnop;-l
Settlement Commissioner/Chief Settlement Commission so that sfmnlnr
action could be taken and copics maintained thcreof. In this particular
case, however, it has not been found possible to say whct?rcr the amount
was utilised already, in the absence of the claim application form.
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3: In so far as the adjustment of claim of Rs. 60,657 is concerned, an
enquiry officer has been appointed to hold an enquiry and fix the respon-
sibility for failure to take actien on the verification of the claim of this
part to decide whether the adjustment was possible and to what extent.

4. The Department has issued in September, 1974 instructions as
follows to keep a watch on the working of the Settlement Wing:—

(i) to ensure that adjustment of compensation against the pur-
chase of properties is carried out expeditiously, a proémss
report has been prescribed for monthly submission regarding
the statements of accounts adjusted against the price of the
property purchased or other public dues. Further,

(ii) to watch the progress of the timely implementation of the
judicial orders, officers having judicial powers under the rehn-
bilitation laws have been instructed to submit a monthly re-
turn to the Department of Rchabilitation.  This return will
be linked up with another monthly return which thc Regional
Settlement Commissioner has been asked to send with regard
to the compliance of these judicial orders by the Processing/
Managing Officers/Assistant Custodians.

[Ministry of Supply & Rehabilitation (Deptt. of Rehabilitation) O.M.
No. 15(3)/75-88I1, dated 16th Januvary. 19751

Recommendation

In yet another case. claim of Rs. 1.43 lakhs has not so far been
adjusted as the case has been sub judice since December, 1962 on a
- Writ Petition of claimant for enhancement of the claim.  Surprisingly
according to the register of the Department only a sum of Rs. 0.43 lakh
was first found to be available against the claim, but the file found subse-
quently indicated the availability of the full amount of Rs. 1.43 lakhs.
At the instance of the Committee the Department has now obtained the
advice of the Ministry of Law that the adjustment of the =mount towards
the purchase of property in question may not be objectionable and that
it is desirable to apply for form:1 permission of the court. Tt is unfor-
tunate that it did not occur to the Department all these years to consult
the Ministry of Law. The Committee would await the action taken in
the matter as also in regard to cxecution of sale decd with the purchaser.

[S. No. 14 (Para No. 2.27) of Appendix V of the 117th Report
(Rifth Lok Sabha)].

.

Action taken

As advised by the Ministry of Law, an upplication was moved beforc
the Supreme Court seeking formal permission to carry out the rdjustment
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of Rs. %.43 Ialghs against the claim of Raja Rona Digvijay Chandra. This
permission hav.mg been granted subject to the right of the parties in the
appeal, the adjustment has been made subject to the same, proviso.

The Committee, vide their recommendation. iy para 2.29 of the Report,
have desired that the Sale Certificate should not be issucd to the purcﬁaser
till all the points mentioned in their recommendations are fully resolved.
The Regional Scttlement Commissioner (Central) has been instructed in
April, 1974 accordingly.

[Ministry of Supply & Rehabilitation (Deptt. of Rehabilitation) O.M.
No. 15(3)/75-8SH1. dated 16th January, 1975].

Recommendation

Incidentally the Committee find that there is no provision in the
Displaced Persons (Compensation and Rehubilitation) Rules, 1955 fr the
recovery of interest for the delayed payvment of prrchas: price although
interest is payable for the delayed payment of compensation by Govern-
ment.  This lacuna in the rules should be remedied forthwith,

[Serial No. 15 (Para No. 2.28) of Appendix V to  117th Renort

(Fifth Lok Sabha)].

Action taken

Where acquired evacuee property is transferred to  a  displaced
rerson under the provisions of Chapter \" of the Displaced Persong (Com-
pensation & Rchabilitation) Rules. 1955, :nd the transferee chooses to
payv the balance of the value of the property in instalments, interest is
chargeable as provided in Rule 28 of the Displaced Persons (Compen-
sation & Rchabilitation) Rules, 1955 (Chapter V).  Similarly in  the
case of transfer of a Government built propertv to a displaced person
under Chapter V1 of the Displaced Persons (Compencation & Rehabili-
tation) Rules, 1955, interest is chargeable on the b luncy price a: provided
in Rule 28 ibid.

No interest is, however, payable on the dclayed payment of compen-
sation by Government to displaced persons.

2. The procedure for sale of Compensation Pool Properties by public
auction as prescribed in Rule 90 of the Displaced Persons ((‘onfp:ma-
tion & Rehabilitation) Rules, 1955. does not provide for levy of interest
in the case of delayed payment of purchasc price. and the remedy open
to Government is to cancel the sale and forfeit the earnest money.

In view of the above observations of the Public Accounts Co.m-
mittee, it has been decided to make the necessary amendment to provide
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for recovery of intercst in case of delayed payment of purchase price in
Rule 90 of the Displaced Persons (Compensation & Rehabilitation)
Rules, 1955. The praposed amendment is being processed separately
in consultation with the Ministry of Law and it will be submitted to the
Committee when finalised,

[Ministry of Supply & Rechabilitation (Deptt. of Rehabilitation) O.M.
No. 15(3)/75-SS11, dated 16th January, 1975].

Recommendation

The Committee recommend that the sale certificate should not be

issued to the purchaser till all the points mientioned in the Committee’s
foregoing recommendations are fully resolved.

[Serial No. 16 (Para 2.29) of Appendix V to 117th Report) (Fifth
Lok Sabha)].

Action taken

In accordance with the above recommendation of the Public Accounts
Committee. instructions were issued to the Regional Settlement Commis-
sioner (Central), Jumnagar House. New Delhi vide our letter No. 25(29)/
C&P/69-SS.1. dated the 24th/25th April. 1974 not to issue the sale certi-
ficate in favour of the auction purchaser of the property known as ‘N’ Block,
Connaught Place, New Dethi till further instructions from this Depart-
ment. (A copy of the letter in question is sent herewith). The sale
certificate will not be issucd till the further directions of the Public
Accounts Committee in the matter are received.

[Ministry of Rehabilitation & Supply (Deptt. of Rehabilitation) O.M.
No, 25(29)/C&P/69-5SI, (2.29) dated 2nd November, 1974].

Recommendation

The Committee’s examination of this case has convinced them that
the practices and procedures followed by the Department are  wholly
unsatisfactory and that there is no inbuilt safeguard against such serious
irregularities as have happencd which cannot but be deplored.

[SL. No. 17 (Para No. 2.30 of Appendix V tosthe 117th Report)
(Fifth Lok Sabha)j.
Action taken

The various procedural lapscs pointed out by the Public  Accounts
Committee have been noted carefully by the Departront nnd necessary
steps have been taken to tighten up the rrocedure to ensure that _such
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irregularities do not occur. Action taken in this respect has been reported
separately against each recommendation.

The Department would like to assure the Committee that specific
care would be exercised to ensure efficiency and proper disposal of cases.

[Ministry of Supply & Rehabilitation (Deptt. of Rehabilitation) O.M.
" No. 25(29) /C&P/69-SSI (2.29) dated 2nd November, 1974].



CHAPTER I

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE
DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT’S
REPLIES

Recommendation

According to the provisions of the Dock Labour Workers (Regulation
of Employment) Schemes. the rate of welfare levy is to be determined by
each Dock Labour Welfate Board. 'The Committce find that the
quantum of welfare levy is not uniform in all the ports. It ranges from
S per cent of the daily wages of the dock workers to 50 per cent.
Further, it is not clear whether at the time of fixing this levy the liability
of the Board to meet a part of the expenditure on housing of the workers
was taken into account. In any case in view of the continued inability
of the Labour Boards to meet the excess of expenditure over the assiss-
tance received, the desirability of raising the welfare levy suitably should
be urgently considered. Further, as there is wide disparity in the levy
some guidelines as to the minimum welfare measures to be provided by
the Labour Boards appear called for.

[Sd. No. 8—(Para 1.35) of Appendix—V to the Public Accounts Com-
mittee’s 117 Report (Fifth Lok Sabha.].

Action taken

On 13th May, 1974, the Dock Labour Boards were addressed to
furnish information. inter-alic, on the following points:—

(i) Present rate of welfare levy and date of its effect;

(ii) Whether at the time of fixing the rate of welfare levy, the
liability of the Board to meet a part of the expenditure om
housing was taken into account;

(iii) Whether the present rate of welfare lcvy can be suitably ep-
hanced for accelerating the Housing programme and other
welfarc measures and also to keep uniform rates with other

Dock Labour Boards.

*

2, .:l‘he information received from the Boards in rcspect of points (i)
and (ii) mentioned above arc summarised in the Statement’at Annexure.
It may be observed therefrom that the rates of welfare levy vary from
Board to Board.

33
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3. As regards the suggestion for enhancing the rate of welfare levy
the views received from the Dock Labour Boards are given below;—

(i) Visakhapatnam—The Visakhapatnam Dock Labour Board
stated that as 102 houses out of 888 houses already constructed
were lying vacant as on 29th August, 1974 for want of occu-
pants, further construction of houses had been suspended.
It is not, therefore, comsidercd necessary to increase in the
rate of Welfare levy.

(ii) Cochin—The Cochin Dock Labour Board. in their meeting
held on 16th Mareh, 1974, decided not to proceed with
further housing construction beyond 42 houses, as the workers
were not keen in staying in official quarters on rent but
preferred to own their houses. In the circumstances, the
Board is not in favour of increusing the rates of Welfare
levy.

(iii} Madras—The Madras Dock Labour Board is of the view
that the present levy is adequate to mcet the housing prog-
ramme and other welfare measurcs. Further, there were 126
quarters in Madras lying vacant. which were permitted to be
allotted to incligible workers and office staff till the cligible
workers come forward to occupy them. Hence. the Madras
Dock Labour Board may take up further [construction bf
houses only after all the quarters already constructed  are
occupied by cligible workers.

(ivy Mormugao.—The Mormugao Dock Labour Board have
created 2 fund kmown as capital fund for construction of
workers’ quarters and office building and they have, therefore,
no proposal to increase the Welfare levy at prescnt.

(v) Bombay.—The Bombay Dock Labour Board is meeting
expenditure towards housing programme from Gencral Levy
and. obviously, espenditure on housing is taken into conside-
ration while examining the adequacy of the rate of General
Levy.

(vi) Cadlcutta—The Calcutta Dock Labour Board have stated that
Welfare levy forms part of the total levy imposed by the
Board for stevedoring operations and the same is bornc c¢n-
tirclyaby the shipping trade.  The total levy at Calcutta is
already the highest in the country and this cannot be increased
firther without incurring risk of driving away the traffic from
the port.

(vii) Kandle—The Kandla Dock Labour Board have stated
that the Kandla Port is still in the developing stage and to the
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end of traffic at the port has not yet stabilised. As such,
any substantial increase in the rates of levies, which will have the
cifect of increasing cost of handling at the port, will affect the
traffic adversely and the traffic may get diverted. It is, therefore,
desirable to upproagh the question of increase in the raie of

Levy cautiously keeping in view the trend of traffic from time
10 time,

4. It will be scen from above that none of the Dock Labour Boards
is in favour of enhancing the rate of Welfare Levy.

S. Various Registercd Dock Workers (Regulation  of

Employment )
Schemes froeod

“nder the Dock Workers (Regulation of Employment)
Act. 1948, nrovide th t the cost of amenitics. welfar: angd health mea-
sures and rcereation facilities shall be mot from a separate funi called
the Dock Workers Wellare Fund and contributions to the Fund shall be
made by all registered emplovers at such rate ¢s may be determined by
the Board. The rate of Welfare Levy. is. therefore. determined by wach
Boad keeping in view several factors including strength of workers, ¢m-
plovment opportunities available to them. volume of traffic nd cow of
administering the Scheme.

6. As such, it is considered that the welore measures to be provided
by cach Dock Labour Board to thiir workers should be determined by them
t' ing into consideration relevanmt fuctors,

[Ministry of Shipping & Transport (Transport Wing) OM.
No. 1101873 741 D, duted 2rd Frroary, 1075)



ANNEXURE

Statement showing the present rate of welfare levy of ixk Labour Boards and their views on enhancement of seelfure levy

Whether at the time of fixing the raw,

Si. No. Nanfe of the Board Prese’ Urate of welfarc levy s Voale of feffeci. , the lich iy fde Beard to 12t part of
expen Jiture o Heusiog w. taker irto
- accontr,
1 2 3 }
1. Madras Dock Labour Board. 45", of time-rate wages witl offect ivm 1-11-19712. Vel
2. Kandla Dock Labour Boeard. 1eo,, or the ormal time-tate wages <t e worker:

trom  the Registered  Emolovees, wirle effec

from 1-1-1074.
3e  Mormugao Dock Labour Board, 16, of ihe time rare wages, wi boetlect from 1-2- 1668, Moy, w
4. Bombay Duck [abour Board. 177 of daily wage of Regivonad ovadare wohan, THe Bosia Coes ici e fira cial Habitiy
with effect from 1-4-1972. tewards heusing from the Welfare Fund
Tevy. The expenditure on  housing is
met frem the Gereral Levy.
5. Cochin Dock Labour Board. 35", with etfect frem 1-4-1974. Yes
6. Visakhapamam Dock Labour Bosrd. 40", with effect frem 1-12-1973. Yes
&~ Calcutta Dock Labour Board. (i+ General Scheme- 167, with effict frem 11-¢-50, Yes
. (iiv Chipping & Painting Scheme—-167,, with  effect

from Scptember. 1972.

(iit) Dock Clerical & Supervisory Workers—16°..
with effect from 16-8-71.




CHAPTER 1V

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH HAVE
NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH
REQUIRE REITERATION

Recommendation

Another factor which contrtbuted to the slow progress was the unrealistic
ceiling of cost of construction fixed under the Scheme. Although the ceiling
was revised in 1967, it continued to be low, as is evident from the actual
expenditure incurred by the Dock Labour Boards of Bombay, Calcutta
and Madras. Although intially they were expected to bear 45 per cent of
the expenditure, their contribution turned out to be 67 per cent in Bombay.
73 per cent in Calcutta and 79 per cent in Madras. the actual cost of con-
struction having been so high. It was only in June, 1971, after a lapse of
long 4 years, the Ministry of Works & Housing took up the question of
further revision of the ceiling. Although in February 1973 it was revised
for the Subsidised Housing Scheme for Industrial Workers the question
of extending it to thc housing scheme for Dock Workers surprisingly still

under examination. The Committee desire that there should be no further
delay in the matter.

S. No. 4—para 1.28 of Appendix V to the 117th Report (Fifth Lok
e . Sabha).]

Action taken

The overall ceiling costs prescribed in the Housing Scheme for Dock
Workers. which are cffective from 1-4-1967. are as follows:—

Type of houses and prescrib:c
crilirg cost
ame of the Gity .

Multi- Double
storeyed storeyed
{small {small
two roomed two-roomed
houses} houses)
Rs. Rs.
Bombay [8.450 7,100
Calcutta 18450 7.100
Madras 6,750 6,200
Cochin r. [6,750 6,200
Visakhapatnam {6,750 5:500
Mormugao . 6,750

5,200

317
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The overall ceiling cost is on the basis of the cciling cost prescribed in
the Subsidiscd Housing Scheme for Industrial Workers,

2. In February. 1973, the Ministry of Works & Housing revised the
ceiling cost applicable 1o Integrated Swbsidised Housing Scheme for Indus-
trial Workers and Econofunically Weaker Sections of Community. :nd the
revised ceiling costs were made effective from 1-4-1972. A comparative
statement indicating the floor area and the ceiling cost prescribed under
the Subsidised Industiial Housing Scheme in  respect of double  multi-
storeyed small two room houses. prior to 1-4-1972 and aftor 1-4-1972 s
given below:—

¢, Name of Tvpe of Ceiling  cost Cuiling cost from
Ne. Place aovon.maedation prior 1w 1-4-1y72
1-3-19%2
1. Bombay and /i Small two roomed Rs. 7100 “Rs. 6.550 -
Calcutta deaple storeyed hoases 232 5. fut B mbay
M3 A
Calcunia
TINS ML T
1 Small iwo roomed Ru, %4350 - | ESORC A
Multistoreved houses 2128q. ft. [ETINTR IS
2. All . ther 7 Small two roomed Re. 5100 - Rs, 5.330 -
Places aoubie  storeved houses 1232 sg. 1t INS sy dT
(' Smoll two roomed Rs. 6.750 - Ry Ango'-
multistoreved houses U212 sy Mt | RSN &

3. It will be observed from the above statement that the floor arca of
the houses has been reduced from 232 sq. fi. and 212 sy, 1. to 188 sq. ft.
In two cases. namely. small two roomed double-storeved houses in Bomba;,
end emall evo-roomed multi-storeved houses in places other than Bombay
‘e Culoutian the cetling cost has also been reduced abenzwith the weductiog
in the floor arca. In the other cases. there is marginal increass in the
prescribed ceiling cost. Thus, the adoption of revised coling costs of
Integrated Subsidised Housing Schemc for Industrial Workers and Economi-
czlly Weaker Sections of Community would me. n (i) red ction in the floor
area. (i) decrease in ceiling cost in some cases angd (i} murginal increase
in the ceiling cost in some cases.

4. So fur the housss provided by the Dock Lubour Boards are having
more floor area than that prescribed under the Scheme. The Dock Labanr
Roqrdy wers consulted as to whether any reduction in the oy aren vonld
b: acceptable to them and some of the Dock Labour Boards were nnt in
favour of any reduction in the floor arca, as it was likely create discontent-
ment among the Dock Workers. It s, thercfore, not possible to adopt the
reviced ceiling cost by reducing the floor area.
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5. The whole question was considered and it has been decided that in
view of the present financial stringency, the question of liberalising the
financial assistance under the Housing Scheme for Dock Workers cannot
be considercd at present. There is also a ban on the construction of non-

functional buildings. The matter will, therefore, be reviewed as and when
the financial position eases.

* * *

[M/o Shipping & Transport (Transport Wing) O.M. No. M-11018/
9/74-LD., dated 22-1-1975].

Recommendation

The Committee are concerned over the delay of about three years in
procuring the material needed very urgently for construction of foodgrain
godowns. The procedure followed for making risk purchase is obviously
unsatisfactory. The Committee recall that in pursuance of an earlier
recommendation the DGS&D had issued instructions in January, 1972 for
the guidance of the Purchase Officers in the matter of risk purchases in
order that supplies might materialise in time (p. 17 of 70th Report—5th
Lok Sabha). The Committtee would like Government to critically review
the position and take further remedial measures as necessary, to ensure

that risk purchases arc completed expeditiously and goods made available
in time to the indenting departments,

[S . No.24 (Parr 3.48) of Appendix V to 117th Report (Sth Lok
Sabha) ]
Action taken

Instructions exist for making risk purchases as expeditiously as possible
so that goods can be made available in time to the indenting Departments.
A copy of the instructions issued in this regard on 12-1-1972 is enclosed.
The matter has been reviewed and the earlier mstructions have been

reiterated for the guidance of the Purchase Officers vide Office Order No. 88
dated 16-4-1974 (copy enclosed).
* * *

* * * 2
M/o Supply & Rehabilitation (Deptt. of Supply) O-M. No. P-111
22(8)/74, dated 7-4-1975].



CHAPTER V

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
GOVERNMENT HAVE FURNISHED INTERIM REPLIES

Recommendation

The inability of the Dock Labour Boards to meet their share of expendi-
ture due to their difficult financial position is the main reason for the slow
progress.  Originally the scheme provided for Central assistance upto S5
per cent (20 per cent subsidy and 35 per cent loan) of the actual cost of
construction including cost of land subject to a ceiling fixed and the balance
was to be met by the Dock Labour Boards. On the other hand from the
very beginning the assistance under the Subsidised Housing Scheme for
Industrial Workers has been cent per cent (50 per cent loan and 50 per cent
subsidy). The Housing Minister’s Conference held in Junc 1969
recommended a similar treatment for the Dock Workers' which was
reiterated by the Central Wage Board for Port and Dock Workers in
December, 1969. These recommendations were, however, not accepted by
the Planning Commission and the Ministry of Works and Housing. It was
only in June. 1971, it was after further consideration, to liberalise
the assistance to provide for 50 per cent loan and 25 per cent subsidy of
the actual cost of construction or the ceiling cost under subsidised Indus-
trial Housing Scheme, whichever was less. This liberalisation did not
improve the position inasmuch as during 1972-73 there was no addition
to the houses constructed under the Scheme. The Committee have been
informed that the question of furth.r liberalising the pattern of assistance to
the extent of 100 per cent i.e., 50 per cent loan and 5O per cent subsidy
is under discussion with the Planning Commission in the context of the
Fifth Plan proposals. The Committee very much desire that Government
should come to an early decision in the matter.

[S. No. 3 (Para 1.28) of Appendix V to the 117th Report (Fifth Lok
Sabha)].

Actioa taken

The matter regarding further liberalisation of the pattern of financial
assistance for Dock Labour Housing was taken up with the Planning
Commission ,in a meeting held on 15-11-1973 and after discussing various
aspects including the implementation of the Housing Scheme for Dock

40
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Workers, the Planning Commission suggested that further action could be
taken along the following lines:—

(i) Since the existing financial pattern of Dock Labour Housing was
already at par with industrial housing (by the industrial
employers) no further liberalisation at that stage was possible
particularly in view of the resources position,

(ii) The Dock Labour Boards may be advised to explore the possi-
bility of getting their houses constructed through the agency
of State Housing Boards wherever possible,

(iii) Future housing scheme may be based on the standards recently
approved by the Ministry of Works & Housing.

(iv) Ministry of Labour may undertake the rationalisation of the
present pattern of rents,

(v) The scope of increasing rates of welfare and general levies or
reserving a portion thereof for housing should be examined by
the Ministry wherever there is scope for it.

2. The views of the Planning Commission were placed before the Dock
Workers Advisory Committee, which is a tripartite body, at its meeting
held at Bombay on 8th December, 1973 in order to ascertain the views of
the representatives of the workers as well as employers. It was decided in
the meeting to circulate a note to all the Dock Labour Boards highlighting
the points suggested by the Planning Commission. Accordingly all  the
Dock Labour Boards were addressed in the matter and their views were
invited, The views of the Dock Labour Boards are summarised as in

Appendix,

3. In thc meantime, on receipt of recommendations of the Public
Accounts Committee, the proposal for liberatisations of pattern of financial
assistance under the Housing Scheme at 50 per cent loan and 50 per cent
subsidy of the cost of construction, or the prescribed ceiling cost, whichever
is less, was placed again for consideration in the Conference of Ministers
of Housing and Urban Development held at Madras on the 31st May, 1st

and 2nd June, 1974.

4. This item was discussed in one of the Committees set up by the
Conference and it was concluded that it was an inter-winisterial issue and
the conference of Housing Ministers could not give any definite guidelines.
It was also considered that the Ministry of Labour who weére dealing with
Dock Workers then should pursue this matter with the Ministry of Works

and Housing again.
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S. However, in view of the present financial constraints it has since been
decided not to pursue the question of liberalisation of financial assistance
admissible under the Scheme for the present,

6. Moreover, the Government of India, Ministry of Finance have
imposed a ban on construction of non-functional buildings (which include
houses) which were not taken up for construction or which did not reach
the plinth level, during 1974-75, as a mcasure of economy.

7. As and when the ban is lifted and also after the financial position
of the Government cases, the matter will be reviewed keeping in view the
observations of the Public Accounts Committee.

[M/o. Shipping & Transport (Transport Wing) O.M. No. 11018/
8 /74.1ID, dated 27-2-1975.]



APPENDIX
Summary of the views expressed by various Dock Labour Boards

S. No. Name of the Board Views of the Board
) ¢ 2 3
1 Madras Dock Labour Board (1) The Madras Dock Labour Board having an Enginecring Unit functiorirg frem March 1978

and this unit has been attending to the construction and maintenance of hcuses at the housing
colony. The Board feels that entrusting the works to the Housing Board would not be economi-

cal as it would charge about 15% as centage charges in addition to the actual cost which will
increase the cost of construction.

(2) The Plinth area of the quarters constructed by the Board has been reduced as may be seen

from the following :— oy
Batch Plinth area
I 370 Sq. ft.
11 383 Sq. ft.
1L 1v, Vv, 383 Saq. ft.
VI 311 Sq. ft.

The Board will make efforts to conform to the standards now prescribed fcr future constpuction.

(3) The standard rent had been fixed for each quarters with reference to the actual cost of
construction minus the subsidy allowed for each quarter under F. R. 45 (A).

(4) The present rates of levy are already on high side and therefore there is on scope for any
upward revision over the rates prevailing.
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2 Kandla Dock Labour Board

3 Visakhapatnam D. L. B.

(1) The soil at Kandla is of a peculiar nature. It is, therefore desirable to entrust the construction.
work to some cxgerienced agency. Kandla port Trust has rot crly constructed hcuses of its
own but also those for Customs Dept', Thermal Power House and Public Health
Department at Kandla and has fully developed technical organisaticn to deal with the
problems. The Board would however consult the State Housing Board in case it is
prepared to construct the houses at a rate cheaper than Kardia Port Tyust.

(2) The members of the Board strongly opposed ary reduction in the area of 212 Sq. ft. as

originally fixed siating thar this was the bare minimum accommedation necessatry for a
family unit.

(3) The Board felt that the matter sheuld be considered after the heuses were constructed.

{4) The Board agreed in principle to jnctease the welfare ard Gereral levies cr reserving a
portion thereof for constructirg hcuses ard desired that the preposals to this effect be brought
before it whenever considered necessary.

(1) By entrusting the work to the State Housing Board the actual cost of construction is not likely
to be reduced as the Housing Board also follcws the same prccedure for construction as
followed by the Board. The Board has its own Ergineering Section witt qualified staff and
::}t!:ﬂefo" construction work thrcugh arother agency will cnly result in additicnal overhead:

arges.

(2) The specifications adopted by this Dock Labour Board are only marginally liberal. For the
construction of Low cost Houses, lesser accommcdation has been provided to mirimise the
t5:(»5( of lc\onstruf:mn. The Board has defarred further construction of houses due to poor response
rom the workers.

(3) The rate of rent has been fixea as per Government of India’s decision.

@ Mresent Welfare Levy is being collected at 40%, of time-rate wages. Previously it was 50%,
which covered expenditure on welfare amenities including the constructior of quarters for the
workers and the maintenance thereof. As the Board does not prcpose to undertake further-
construction of quarters it is not necessary to enhance the welfare levy further.




4. Cochin Dock Labour Board. The members of the Ccchin Deck  Labour Board feit that by and Large the workers st Cochin
have no irterest in staying in rented houses and prefer to construct their own houses for which
they are keen to have a laon or subsidy. The Board has decided in meeting not to proceed beyond

42 houses already on hand under various stages of construction.

The Board has already enhanced the welfare levy with effect from 1-4-74 from 25% to 35%.
This increase in the welfare levy generally covers our requirement for welfare measures keeping
in view of the Board’s decision pot to proceed with further housing construction beyord

42 houses.

5. Mormugao Dock Labour Board. The Mormugao Board has a phased programme of providing abeut 240 houses to its workers
. of which the construction of 8o quarters is nearing completicn. The constiuction of anothey
160 quarters will be taken up immediately after they get land from the Mormugao Port Trust
with whom negotiation for allotment of land is going on. The main bottlereck for the slow
progress of construction of quarters is the non-availability of lard.

6. Calcutta Dock Labour Board. The Calcutta Dock Labour Board has been able to procure 8 bighas of land for the construction
of houses for Dock workers. The Board has mentioned that major hindrance the Board is sub-
jected to in the matter of construction more quarters is its financial position and as such it will

be extremely difficult for it to take up any further projects fcr construction of houses
for its workers unless Government extends substantially more help than it is prepared to

do at present. The Board has given the following suggestion for consideration:—

(a) Subsidy to be increased to 50%;, of the actual cost ;
(b) Loan to be granted for the balance amount of 509, ; at a tominal rate of interest ; and

(c) Subsidy and loan to be given on the basis of actual cost of construction and not the
ceiling cost now fixed.




7.

« bay Dock Labour Board. 1. The Board does not feel that it would be possible for the Housing Boards to construct houses

at the ceiling cost prescribed for the purpose.

2. The Bombay Dock Labour Board adopted the specifications _prescribed under the Housing
Scheme for Dock Workers formulated by the Government. The reduction in the floor area

would cause labour unrest.

3. It is true that the rent fixed for recovery from dock workers is the lowest. It it doubtful if the
Board would be able to increase the same.

4. The Board 18s met the cost of construction from the general levy which is the lowest
as compared with other Dock Labour Beards. The question of enhancement of cither thé
welfare levy or the general levy to meet the finances for further housing project will now be

difficult, The Board has suggested the following :—

(a) The ceiling cost is liberalised at a realistic levy in the light of the present cost of constuc-
tion in a city like Bombay.

(b) Interests Free or on nominal interest loar to meet the Bosrds's share of expenditire
granted to the Board.

&
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Recommendations

The Committee deeply regret that the manner in which ‘INS SHAKTI,
a serviceable fleet tanker of Indian Navy was disposed of in 1970 as scrap
at a low price of Rs. 9.68 lakhs, was not at all business-like or in the
interest of the State for the following reasons:

(i) The ship was purchased for Rs, 48.81 lakhs in 1953. According
to Navy Rules its book value, after allowing for 4 per cent
depreciation, would have been Rs. 17.60 lakhs. It was, how-
cver, cvaluated by a professional evaluator in 1968 as Rs. 14
lakhs for the purpose of disposal. This evaluation evidently
was not done on the basis of the prevailing market value. At
the instance of the Committee the Ministry of Defence have
now reckoned that a new ship of this kind might have cost
approximately Rs. 1.35 crores in 1968,

(ii) Although the ship was de:lared in the surplus report as scrvice-
able, it was not mentioned clearly in the tender notice.

(iii) The highest guotation (Rs. 12.01 lakhs) of the tenderer who
proposed to use the ship as an ocean going vessel and earn
some foreign exchange for the country was ignored on the
ground that it was not accompanied by earnest money.

(iv) Although the existing instructions provide that in the case of
purchases, security deposit may not be insisted upon at the
discretion of the Secretary of the Department, there is no such

provision for disposals. However, in this case the highest
tenderer had offcred to niv the carnest money within the
stipulated period and vet it was not taken up with him.

(v) Surprisingly the letter dated 9th February, 1970 from the
highest tenderer again proposing to open an irrevocable letter of
credit for the full sale valuc and carnest money/security deposit
is stated to have not been received by the DGS&D. The lower
offer was accepted on 9th March, 1970,

(vi) Although the highest tenderer subsequently, represented twice
within the validity pericd of hig tender. he was not informed
that his letter of 9th February, 1970 was not received and no
conclusive enquiry was made to ascertain how the letter was
lost.

The Commitice deprecate the above lapses irregularities which give
every appearance of malpractice and call for thorough investigation of the
matter for appropriate action. The action taken agaimst those found
responsible may be reported to the Committee. The Committee would also
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suggest that Government should examine the procedures for disposals
particularly with reference to valuation method of disposal and acceptance
of offers, with a view to streamlining them in a manner that would safeguard
better the financial interest of Government.

[S. No. 18 (para 3.28) and 19 (para 3.29) of the Appendix V to the
117th Report (5th Lok Sabha).]
Action Taken

(1) Determination of the Method of Disposal:

Surplus Reports on receipt in DGS&D are examined by the Screening
Board which decides about the niethod of disposal of th= stores after taking
into account the original purchase price/book value, expected market price
after accounting, for depreciation etc.. based on actual inspzction. where
considered necessary. To enablz the above decision to be rcalistic and
based on correct evaluation ‘assessment the Board has now been reconstituted
under the chairmanship of the Additional Director Genera! in charge of
disposal work with senior level technical representation thereon not only
from the Inspection Wing of DGS&D but also from the stockholding
departments. When the inspection of a particular item is considered
pecessary. the Board will determine the composition of the INSPECTION
TEAM depending on the nature and type of the stores involved,

(2) Reserve Price—Fixation of:

The question whether the stock-hold:r should indicate the reserve
price in the surplus report in regard to specialised equipment has been
considered. It was decided that the stockholder may indicate the reserve
price if he so desires. If this is not done by the stock-holder, the exercise
should be undertaken by the DGS&D prior to the openine of the tenders.
Factors like demand and suprly. the deficiencies, depreciation, remaining
life of the equipment, current market prices e'c. shou'd be taken into con-
sideration for fixing the reserve price. This would ensure against accepting
the highest offer which may still be below the reasonable price the article
is likelv to fetch. Office Order No. 187 dated 19-11-1974 (copy attached)
to this effect has been issued.

(3) Guiding Price—Fixation of:

Guiding Prices are invariubly beine fixed in cases of stores to be
auctioned. It has becn decided that the present practice to fix Guiding
Prices on the ©asis of past realisations. where availab'e, should continue,
Where such data is not available. the practice is to fix G.P. at 20 per cent
of the Book Value of the stores. To ensurc that realisations in such
cases do not fall helow the scrap value of the stores, inspection where
considered necessary will be undertaken for making a correct assessment
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of the market value after taking into account the deficiencies/depreciation.
It has also been decided that information in regard to realisation should

be regularly received centrally by DGS&D and  disseminated to vatious
regions for taking account of it at the time of fixing the Guiding Prices.

(4) The condition or serviceability of surplus stores:

~ The duestion of indicating the condition of the surplus stores in the
‘tender notices hus been examined. In view of the likely repercussions of
such action on the sales realisations of stores publicized as unserviceable,
and the legal complications that may arise consequent upon publicizing the
condition as serviceable, it is being examined in consultation with the
Ministry of Law whether it would be feasible to limit such indication in cases
of expensive/sophisticated stores where the stockholder had shown the
condition as good/serviceable. The decision taken in this regard will be
communicated in due course,

(5) Acceptance or otherwise of offers received against tenders:

There are cases where a tenderer may quote for more than one item,
but may not deposit earnest money/security deposit in full on the total
tendered value. Under the piesent procedure, such tenders are ignored
even though quotations for ceitain items may be highest. 1t has been
decided that tenders will be ignored only if the offer is a consolidated one
and earnest moncy/security deposit is not provided fully to cover the total
value of the offer. It has also been decided that if offers are made for
individual items, best acceptable offers should invariably be chosen for
acceptance provided earnest money /security deposit available, fully covers
that item. Attractive offers acceptable but deficient in respect of earnest
money/security deposit should not be rejected outright but put up to com-
patent authority for considering rclaxation. Office Order No. 187 (copy
attached) incorporating those decisions has been issued.

(6) Various other measurcs have also been taken up in order to
streamline the disposal procedure. These are included in the consolidated

Office Order No. 187 dated 19-11-1974 copy attached). Copies of Office
Orders No. 115 dated 2-5-1974 and No. 27(C) and 27(B) dated 24-4-1974

and 20-5-1974 are also cnclosed.

(7) The examination of the case from vigilance angle ’has been com-
pleted by this Department and Central Vigilance Commission’s advice is
awajted, .

[M/o Supply and Rehabilitation (Deptt. of Supply) O.M. No. P.HI-

22(8)/74, dated 31-12-1974.]
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Recommendations

A bulk order for supply of 24 pre-fabricated steel tubular structures
(1056 tonnes) was placed in August, 1968 on a small scale unit, for deli-
very within 4 months overlooking its limited capacity. The capacity
report had indicated that the firm had a production capacity of only 25
to 30 tonnes per month per shift. It is distressing to find further that
even when subsequently the National Small Industries Corporation while
intimating that the firm was enlisted with them as small scale unit, stated
that it had assumed that the DGS&D had verified its antecedents and
capacity, the DGS&D did not wake up. Indeed, the DGS&D went on to
bestow further favours and waived the recovery of the security deposit.
The inevitable happened in a striking manner, for the firm failed to supply
even a single structure and the order had to be cancelled in September,
1969. The DGS&D’s faith in the firm was still not shaken and the risk
purchase order was placed on the same firm_in October, 1969. Again
the capacity was not checked. This time, however, payment of security
deposit was insisted upon and on the failure of the firm to comply, the
order was cancelled.

{S. No. 20 (Para 3.44) of Appendix V to the 117th Report (Fifth
Lok Sabha)].

A fresh tender enquiry was issued in April, 1970, and the structures
were purchased from another firm at a cost which was higher than the
original quotation of the defaulting firm by Rs. 16 lakhs. It has not so
far been possible to recover the extra cost as the firm is not traceable. It
is regrettable that the National Small Industries Corporation were not
informed of the failure of the firm. The fact that demand notice for the
recovery of the extra expenditure issued to thc firm in March, 1972 was
received back undclivered was intimated to the Corporation only in
October, 1973. ’

{S. No. 21 (Para 3.45) of Appendix V to the 117th Report (Fifth
Lok Sabha)].

It is abundantly clear from this bare narration of facts that the officials
concerned with this case showed throughout incredible indifference to the
public interest, and were grossly negligent. The Committee trust that they
will be brought to book. In doing so severe action including penal re-
covery shoulél be taken against those indulging in malpractices of any
kind and the Committee informed of it. The Committee would also await
the outcome of the efforts to recover the extra expenditure from the
defaulting firm.

[S. No. 22 (Para 3.46) of Appendix V to the 117th Report (Fifth
Lok Sabha)]
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“The Committee are displeased that no one at the higher level in the
Ministry appears to have felt any indignation over such conducts in one
of the Ministry’s important subordinate organisations, for action other-
wise would have been taken as soon as the facts had been brought to
their notice by the Audit. That this was not done is deplorable.

[S. No. 23 (para 3.47) of Appendix V to the 117th
Report (Fifth Lok Sabha)]

Action Taken

The question of fixation of responsibility for the loss suffered by the
Government has been examined and the Central Vigilance Commissioa
consulted. On the basis of the advice given by the Central Vigilance
Commission, disciplinary proceedings against the officials concerned have
been initiated. The outcome of the disciplinary proceedings as  well as
the efforts made to recover the extra expenditure from the defaulting firm
would be intimated to the Committee as early as possible,

[Ministry of Supply and Rehabilitation (Deptt of Supply) O.M. No.
P.111-22(8)/74, dated Tth April 1975]

New DELHI; JYOTIRMOY BOSU,
26th April, 1975, Chairman,

Public Accounts Committee.
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APPENDIX

Summary of main conclusions/Recommendations

Ministry/Department Conclusions/Recommendations

Sl. Para No.
No. of Report concerned
. O
(1) (2 3 (4)
I. 1.4 Depts. of 1.4. The Committes hope that final replies in regard to recommenda-
Tgﬁmfi"fz tions/observations to which only interim replies have so far been fur-
Rehagﬁﬁ'mm nished ?vill be submitted to them expeditiously after getting them vetted
by Audit.
2. 1.8 (1) M/o Shipping ~ The Committee desire that the Government should revise the ceiling
T& Transport  for the cost of construction of houses for Dock Labour Realistically on
(Transport Wingy pe assumption that the floor area of the accommodation remains un-
(2) Mio Works " changed. This would make possible the taking in hand of the construc-
€ tion of houses, immediately the ban on the construction of non-functional
buildings is lifted. The Government should be approached to lift this ban
on low income group housing
3. I.11 —Do— The Committece note that its recommendation would be brought to

the notice of the High Level Committee which has been set up recently,
composed of State Ministers with the Union Minister of State for Works
and Housing as jts Chairman. The decision of the High Level Committes
may be intimated in due course.

(5]



I.14

Deptt. of

Since the various lapses, omissions and commissions in the auction of

Rehabilitation eyacyee property in Connaught Place, New Delhi are of a very serious

—Do~—

—Do—

—D o

nature, the Committee would like Government to examine forthwith the
possibility of prosecuting the Regional Settlement Commissioner and the
Managing Officer who were responsible for these lapses, since it is not
possible to initiate proceedings against these two officers who are no
longer in Government service; under the relevant disciplinary rules.

The Committee also desire that before the proposed transfer of lands
and built up evacuee properties to the Ministry of Works & Housing and
Delhi Adnuinistration, a thorough probe should be conducted into the
working of the Rehabilitation Department and the omissions, delays, lack
of coordination, ctc. within the Department should be fully resolved so as
to ensure efficiency. honesty and proper and prompt disposal of cases.

1.18. The Committee note that an Enquiry Officer has been pomi-
nated to investigate the matters further with a view to seeing whether
responsibility can be fixed on any officer still in service. The Committee
desire that the proposed investigation should be completed expeditiously
and the officials found responsible awarded appropriate punishment. Tha
Committee would await a further report in this regard.

The Committee find that there have been grave lapses in the entire
process of disposal of this evacuee property. The Committee, therefore,
desire that the property should be reauctioned through tender and sold

to the highest bidder. The existing occupants of the property should also




(3) ' 4)

(1) @
8 * 1.24
9 1.27

be afforded an opportunity to participate in the auction. For this, Gov-
ernment should amend the law should they find it necessary.

Deptt. of The Committee note that in pursuance of their recommendation, the

Supply disposal of IN.S, Shakti, a serviceable fleet tanker of the Indian Navy
has been examined from the vigilance angle and that the advice of the
Central Vigilance Commission was awaited. The Committee desire that
these formalities should be completed without further delay and exem-
plary action taken against the officers found responsible.

The Committee consider it essential that the existing procedures for
making risk purchases should ba critically reviewed with a view to seeing
what further improvements can be effected. The Committee consider
such a review necessary to prevent the recurrence of the delays which

have come to notice in this case.

—Do—
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